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TRACXN TECHNOLOGIES LIMITED

CIN: LT2200KA201 2PLCDES204
Regd. Office : No. L-248, 2nd Floor, 17th Croas, Sector 6
HSRA Layout, Bengaluru, Karnataka - 560102, Ph: +91 80360 80116
Email: investor.relations@tracxn.com, Website: www.tracxn.com

NOTICE TO MEMBERS FOR POSTAL BALLOT

Members are hereby informed that pursuant to the provisions of Sections 108 and 110 of the Companies
Act, 2013 ("the Act”) read with the Companies (Management and Administration) Rules, 2014 made
thereunder, as amended from time to time, Regulation 44 of the SEBI (Listing Obligations and Disclosure
Requirement) Regulations, 2015 ("Listing Regulations”) (including any statutory modifcation(s) or re
enactment(s) of the Act or Rules or Listing Regulations, as the case may be, for the time being in force),
relevant Circulars issued by the Ministry of Corporate Affairs ("MCA Circulars”) from time to time, if any,
Secretarial Standard on General Meetings issued by the Institute of Company Secretaries of India ("S5-
2") and any other applicable law, rules and regulations, the Company has completed the dispatch of
notice of Postal Ballot together with an explanatory statement pursuant to Section 102 of the Act vide
an email on Tuesday, November 26, 2024 to those members whose e-mail addresses are registered
with tha Company/Depository Participant(s)/Registrar and Share Transfer Agent as on Friday, November
22 2024 ("Cut-off date”). The Company has compieted the electronic dispatch of the Postal Ballot
Notice on Tuesday, November 26, 2024.

The Postal Ballot Notice is also available on the website of the Company at www.tracxn.com, BSE
Limited viz. www.bselndia.com and the National Stock Exchange of Indla Limited al www.nseindia.com
and on the websita of the e-voting agency at hitps://instavote.linkintime.co.in/. Members who do not
receive the Postal Ballol Notice may download it from the above mentioned websites.

The business as sal forth in the postal baliol notice shall be transacted through voting by electronic
maans. In line with MCA circulars, the Postal Ballot Notice is being sent only through electronic mode
to those members whose emall addresses are registered with the Company/Depository Participants.
The communication of the assent or dissent of the members would take place through the e-voling
system only.

The Company has engaged the services of Link Intime India Private Limited ("Link Intime") for providing
a-voting facility to all its members to enable them cast their vote electronically. The details of e-voting
pariod are as under:

Special Resolution: 1. APPROVAL FOR INTRODUCTION AND IMPLEMENTATION OF TRACXN
EMPLOYEE STOCK OPTION PLAN 2024

| Cut-off Date for eligibility to vote
Commencemant of e-voting period 09: 00 AM. (IST) on Fnd-!ljf. November 28, 2024
Conclusion of e-voting period 05:00 PM. (IST) on Saturday, December 28, 2024

The e-voting module shall be disabled by Link Intime after the aloresaid date and time. The detailed
procedure of e-voting is mentionad in the Postal Ballot Notice and for more detalls on e-voting, the
members may also log on to https://instavote.linkintime.co.in/, A person who Is not @ member as on
the 'cut-off date’ should treat the Postal Ballot Notice for information purposas only.

Members halding shares in dematerialised mode, who have not registerad/updated thelr 8-mail addresses
with their Depository Panticipant(s), are requested 10 register/updata their e-mail address with the relevant
Deposltory Participant(s) whera they maintain thedr demal accounts.

Tha Board of Directors of the Company has appointed CS Mannish L. Ghia, Partner of M/s. Manish
Ghia & Associates, Company Secretaries, Mumbai, as Scrutinizer for conducting the Postal Ballot
process including e-voling process in a fair and transparent manner.

The resolution, If approved, shall be deamed to have been passed on the last date of the e-voting i.e.
Saturday December 28, 2024, The results of the Posial Ballot will be declared by the Chairperson or
any other person authorized by the Chairperson within two working days from the conclusion of the
e-voling. The said results along with the Scrutinizer's Heport shall be displayed on the website of the
Company i.e. www.lracxn.com and wabsites of BSE Limited www.bseindia.com and the National
Stock Exchange of India Limited at www.nseindia.com and on the website of the e-voting agency at
hitps://instavote.linkintime.co.in/

In casae of any query and/or grievance regarding e-voting, mambers may refer 1o the Frequently Asked
Questions ("FAQS") and Instavote e-Voting manual available at https://instavote.linkintime.co.in, under
Help section or write an email to enotices@linkintime.co.in or Call us :- Tel : 022 - 49186000.

By order of the Board of Directors
For Tracan Technologies Limited

R T

Fm:lay. November 22, 2::24

Sd/f-

Surabhi Pasari

Place : Bengaluru Company Secrelary &
Dated : November 26, 2024 Compliance Officer
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ARTEMIS MEDICARE SERVICES LIMITED
CIN: LEST10DL2004PLC126414
Registered Office: Plot No. 14, Sector- 20, Dwarka, Delhi — 110 075
Corporate Office: Artemis Hospital, Sector- 51, Gurugram, Haryana - 122 001
Tel.; +91-124-4511 111| E-mail; investor@artemishospitals.com

Website : www.arlemishospitals.com

POSTAL BALLOT NOTICE

Members of Artemis Medicare Services Limited (‘the Company') are hereby informed that pursuant to Section 110 read
with Section 108 and other applicable provisions, if any, of the Companies Act, 2013 ('the Act'y read with Rule 20 and 22
of the Companies (Management and Administration) Rutes, 2014 {'the Rules'), Regulation 44 of the Secunties and
Exchange Board of India (Listing Obligations and Disclosure Requirements) Regquiations, 2015 ('SEBI Listing
Regqulations'), Genaral Circular nos, 14/2020 dated April 8, 2020, 1772020 dated Apni 13, 2020 and the subsequen!
circudars issued In this regard, the latest baing Circular no. 0802024 dated Septembear 19, 2024 issued by the Ministry of
Corporate Affairs ('MCA Circulars’), Sacratarial Standard on General Meatings issued by the Institute of Company
Secretaries of India ('S8-2') and any other applicable laws, rules, circudars, nofifications and regutations [including any
statutory modification(s) or re-enactment(s) thereof, for the time being in force], the Company is seeking approval of its
Members by way of Postal Baflot only through remote e-Voting in respect of the Special Businesses as set oul in the
Postal Ballel Matice dated November 14, 2024 ('Postal Ballot Notice )
In terms of aforementionad MCA Circulars, the Company has sent the Postal Ballot Notica in elactronic form only and the
communication of the assent or dissant of the Members will also take place only through the remote a-\oling systam.
The Company has completed the dispaich of electronic copy of Postal Ballot Notice on Movember 26, 2024 through e-mail
only to &l those Members, whose names appear in the Register of Members)' List of Beneficial Owners as on Friday,
Movember 22, 2024 ('Cut-off Date') and whosa e-mail addresses are registered with the Campany or its Registrar and
Transler Agant (“RTA") or the Depasitory Participantis) as on Ihe Cul-off Data. Hard copy of Poslal Ballat Notice along
with Postal Ballot Form and pre-paid business reply anvedope will not ba sent to the Members for this Postal Ballot,
Membears who have not received Postal Baliot Nofice, may apply. to the Company and can obtain the electronic copy of
the same.
The Postal Ballot Motice is also available on the Company's website at www.artemishospitals.com, on the website of
Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limitad at www.bseindia, com and www.nseindia,
cam, respectively, where the Company’s shares are lisled and on the website of National Securilies Depository Limited
(*NSDL")p at www.evating.nsdl.com,
Pleaza note that in compliance with the provisions of Sections 108, 110 and other applicable provisions, if any, of the Act
read with (i) Rule 20 and 22 of the Rules, as amended (i) Regulation 44 of the SEB| Listing Regulations and (i} MCA
Circulars, the Company has provided only remofe e-Yoling facility to its Members to enable them to cast their votes
electronically instead of submitting the physical Postal Balkol form. The Company has engaged the services of NSDL for
providing remote e-Voting facilities to the Members, enabling them o cast their voles electronically and in a secure
mannar. The remote e-\oting facifity will be available during the fallowing perod:
* The Date and Time of commencement of remote. e-Voting: Wednesday, NMovember 27, 2024 at 2:00 & M. (1ST);
* The Date and Time of end of remote e-Voting: Thursday, December 26, 2024 at 5:00 FM. {I5T).
During the aforesaid remote e-Voting perod, only those Members whose names are appearng in the Register of
Members/ List of Beneficlal Owners as on the Cul-off Date shall be entitled for casting their voles through remote e-Voling,
The voting rights of Mambers shall be in proportion to their share in the paid-up equity share capital of the Company as
on the Cut-off Date. The remote e-Voling shall not be allowed after 5:00 P.6M. (IST) on Thursday, Decamber 26, 2024 and
the remofe e-Voling module zhall be disabled by MSDL for voling thereafter. Cnce the vote on a resolution is cast by the
kembers, they shall not be allowed {o change it subsequentiy. A person whaois not a Member on the Cut-off Date should
treat this Netce for information purposes only. For more detaits, including the procedure and instructions for remate
e-Voling, the Members are reguestad lo refer Postal Ballot Notice.
Members holding sharas in demat mode and have not updated their KYC details, including e-mall address, are requesied
o registar their e-mail address and othaer KYC detaiis with their depositories through their depository participants.
Members holding shares in physical mode and have not updated their KYC details, including e-mail address. are
requested to submit Form ISR-1 to update their e-mail address and other KYC details to the Company’s RTA either by
post at Alankit Assignments Limited, Alankit House, 4E/2 Jhandewalan Extension, Mew Delhi — 110 055 or by e-mail at
rla@alankit.com.
The Board of Directors of the Company has appointed Mr. Deapak Kukraja (CP No, 8265), Pariner, DMK Assoclates
{"DMK"), Practicing Company Saecretarias, as the Scrutinizer and in case of failing him, Ms. Monika Kohli (CP Na_ 4938),
Pariner, DMK, as an alternate Scniinizer for conducting the Postal Ballot [ e-Voling process in a fair and fransparent
manner.
The result of Postal Ballot will be declared on or befare 5:00 P.M. (I5T) on December 28, 2024, The said results alongwith
the Scrutinizer's report would be displayed on the Company’s website at www arlemishaspitals com, weabsite of NSDL al
www.evating.nsdl com and shafl be intimated to the Stock Exchangas where the equity shares of the Company are [istad,
Additionally, tha rasult will also be placed on tha Notice Board at the Registerad Office and Corporate Offica of the
ompany. The resaluficns, if passed by requisite majonty, shall be deemad to have been passed on the iast date specified
for remote e-Voting i.e., Thursday, December 26, 2024,
In case of any queries connected with the remote e-Voling, you may refer the Frequently Asked Questions (FAQs) for
Sharehoiders and e-Voling user manual for Shareholders available at the download section of www.evoling.nsdl com ar
call on 022 - 4886 T000 or sand a reguest 1o Ms. Pallavi Mhatre, Senior Manager, NSDL. 4" Floor, ‘& Wing, Trade World,
Kamala Mills Compound. Senapati Bapat Marg, Lower Parel, Mumbai - 400013 at the designated e-mail id evotingi@nsdl.
com. Members may alzo write io the Company Secretary at investonartemishospitals.com.
For Artemis Medicare Services Limited
Sd/-
Foonam Makkar

Date : November 26, 2024

SUDARSHAN

Sudarshan Chemical Industries Limited

Regd. Office & Global Head Office : 7" Floor, Eleven West Panchshil, Survey No. 25, Near PAN Card
Club Road, Baner, Pune - 411 069, Tal. : +91 20 68281200 Fax Mo.: 020-26058222

Email : ﬁnares@.audamhan com Website : www.sudarshan.com CIN ; L24118PN1851PLCO0B40S

Corrigendum to the Notice of Postal Ballot dated 31® October, 2024

This is with reference to the Notice of Postal Ballot issued to the Shareholders of
Sudarshan Chemical Industries Limited ("the Company”) on 31" October, 2024 and
ongoing e-voting available from Friday, 1" November, 2024 (2:00 a.m.) (IST) to
Saturday, 30" November, 2024 (5:00 p.m.)(IST).

This corrigendum is being issued to inform the Shareholders of the Company aboult
certain revisions being made in the Explanatory Statement of Item No. 3 of the Notice of
Postal Ballot dated 31" October, 2024 covering the following material changes:

a. As advised by the Stock Exchanges, the Company has obtained a valuation
report in support of the pricing for proposed issue of preferential issue of
Warrants, each convertible into, or exchangeable for, 1 (one) fully paid up
equity share of the Company of face value of Rs, 2/- each. It is to be noted that
there is no change in pricing for the issue of the said Warrants.

b. Interms of Point No. xv(B)(v) on Page No. 20 of the Notice of Postal Ballot, the
Company shall issue and allot the equity shares to the Warrant holder in
dematerialized form and seek final approval from the Stock Exchanges for
listing the equity shares allotted to the Warrant holder pursuant to conversion of |
the Warrants. All equity shares (upon conversion of the Warrants) shall be credited
into the Warrant holder's demat account within 7 (seven) working days from the
Conversion Date. In the earlier version of the nolice, it was menticned as
‘business days' which is being changed lo ‘working days'.

On and from the date hereof, the Postal Ballot Notice shall always be read in
conjunction along with this Addendum to Corrigendum dated 26" November 2024
which forms an integral part of the same Postal Ballot and the same is also being
uploaded on the website of the Company at https://www.sudarshan.com/postal-
ballot-notices/, on the website of NSDL at www.evoting.nsdl.com on websites of BSE
Ltd at www.bseindia.com and on website of National Stock Exchange of India Limited at
www.nseindia.com. All other contents of the Notice of Postal Ballot, save and except as
modified or supplemented by the Corrigendum, shall remain unchanged.

In compliance with Regulation 44 of the Securities and Exchange Board of India
(Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended
(the “SEBI Listing Regulations, 2015 and pursuant to the provisions of Sections 108
and 110 of the Act read with the rules framed thereunder and the MCA Circulars, the
manner of voting on the proposed resolutions is restricted only to e-voting i.e., by casting
votes electronically instead of submitting postal ballot forms.

Accordingly, this corrigendum is being sent only through electronic mode to those
Shareholder whose email address is registered with the Company / Depository
Participant(s) as on the Cut-Off Date i.e. Friday, 25" October, 2024.

We would like to inform all those Shareholders, who have already casted their votes in
the ongoing postal balloti.e. after the start of e-\oting towards the postal ballot but prior
to receiving this corrigendum to postal ballot dated 26" November, 2024 and if they
have any concermns with respect to the corrigendum, they can communicate so by writing
an email to the scrutinizer at the following email address karunakaran2004@yahoo.com
on or before Saturday, 30" November, 2024.

The corrections/ rectifications proposed in this addendum to corrigendum is in no way
resulting in the change in management control. This addendum to corrigendum should
be read in continuation of and in conjunction with the Postal Ballot notice dated

31" October, 2024.
For Sudarshan Chemical Industries Limited

Sdi-
Mandar Velankar
General Counsel & Company Secretary

Place : Pune
Date : 26" November, 2024

"\ Date: 271h November 2024
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FUBLIC ANNOUNCEMENT
(Reguiation 14 of tha Insolency and Bankmiplcy Board of India (Veduntary Liguidatio
Process) Regulations, 2017)

\
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FOR THE ATTENTION OF THE STAKEHOLDERS OF 35G ADVISORS (INDIA)
PRIVATE LIMITED

1 |NAME OF CORPORATE PERSDN | 556G Advisors (India) Private Limited
2 |DATE OF INCORPORATION OF 21082101 3
CORPURATE PERSON

3 [AUTHORITY UNDER  WHICH
CORPORATE PERSON IS
INCORPORATED | REGISTERED

Ragistrar of Companias, Mumbai

4 |CORPORATE IDENTITY NUMBER !
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON

LIg3090MHE01 3P TC24TET

15 |ADDRESS OF THE REGISTERED
DOFFICE AND PRINCIPAL OFFICE
[IF ANY) OF CORPORATE PERSON

15t Fioor, Vasvani Chambers, 264-265,
Dr &nnie Besant Rd, Municipal Colony,
Yol Shivaji Magar, Govammeant Colomy,
fMumbai-400051. Maharashirs

|6 [LICGUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

23112024

7 [MAME, ADDRESS, EMAIL ADDRESS
TELEPHORE MUMBER AND THE
REGISTRATIOM NUMBER OF THE
LIGUIDATOR

Meme of Liquidator: Mr. Wivek Gupta
Ragistarad Address: Towar 7 Flat 1805,
Urbana, TB3 Anandapur Main Road
Kolkata 700107

Anandapur Main Foad, Ruby Hospital,
Kolkata - 700107, West Bengal

Email: liguidatorssgen@amail.com |
gupta vivekaca@gmail.com/
ipvivek2 1 3i@gmall.com

Contact: +81 88318 DB041

Registralion Mo IBEIPA-O011P-P 023700
2021-2022/1 3580

|8 |LAET DATE FOR SUBMISSION OF
CLAIMS

231202024

Motice iz hereby given that S50 Advisors {India) Private Limited has commanged
Valuntary Liguidatlon on 23rd Nowvember 2024

Tha stakeholders of 556 Adwvisors (India) Private Limited are hereby called wpon to
aubmat a proof of thesr claima, on of before 23rd December 2024, to the liguidator at the
addriss mentionid agains llem 7

The financial creditors shall submit their proof of claims by electronic means ondy. All
oiher slakeholders may submil tha prood of claims in person. by post or by electronic
maans.

Submission of false or misleading proofs of claim shall attract penalfies,

Vivek Gupta (Ligul
IBBVIPA-0011P-P-02370/2021-20221

\Place: Kolkata, West Bengal

FORM O
INVITATION FOR EXPRESSION OF INTEREST FOR
TIRUMALLA OIL REFINERY PRIVATE LIMITED (UNDER CIRP)

BPERATING IN Oil Refinery Industry at Avrangahad and Beed, respectively, Maharashtra, ndia
[Umdar IT-I:'EuIntn.lII J6A IJ:' ol the Imsadventy and Bankrupltey Board of Imdia
[Imsstency Ressiution Process for Corporate Persons] Regulations, 20068)

~ RELEVANT PARTICULARS |
1| I'-.IF.||I'|E of e crparate dewnr 'I'IRLP-."I.ﬂ.LL.l'I. HL REFI NERY F‘FlPl.- "|TE IJ !'.|1IT’L_'E|I
|| along with-AACIN AR Mo, EII"-I UESIAGMHIOLIEFTCR61448
| 2. | Address of the regisberad allie | Ofles Mo, 1207, 1210 Floors, The Paacilns, Fat Mo
| 229, Sector 13, Kharghas, Navi Mumbad,
I _: Raigarh, Panvel, Maharashira, India, 410210,
| 3| URL of website | Mea
4. | Dedails of place whse magenty of | 1. Tinemiila G Relinery Pat LLd, Beed,
| fooad assats are Incated | Maharashtra 431122
| 2. Tiremialla OF Refmseny P Lid Liniti,
| | Sayyacpur, Maharashtra 431109
B. | Instafled capacity | Capacy: The company has two refinaries with a capacity of 350
of main productsy | metss bondies per day, The Bead unit has 4 capacity of 100 melrds
| eryices tannes per day and the Aurangabad unit has a capacity of 250
melsd lonnes per diy, Fackeging: The company Ras #s oan
N PACXREEINE LS In Elearl ard Aumangabat,
6. | Quantity and value of main | As per records from Ministry 'of Comorate
| praducts) servioes sald in st | Affairs (MCA), A= Balance sheet was L Med
| financial yees o 34 March 2023 and hence this informatien
S | i nat feailabie
T | Mumber of ermpioyeas, warlmian | There ara no émplovess or workmen as.of now
bt chsims have bestn meceived 118 ompiivens
| | Aworkmen,
B | rLIrl:hL r |:H,liz'||l5 |nr,J.J|:I|nE Ipsl, ..,h.‘ulnl:lh,. Cietails con b ,,q.l,lglﬁ L) m'lzullrlg
| financal statesnents (with schadules) | torpl.olip@rdeshmahajsn in
{ of two years, lists of creditars, relevand
| detes for subsequent events of the
|_process ang availatde
8. | Elgiollity far resoluthon applicents

Tne detalled Irvitation far Expression of Interest
urier secton 250 ZKht of the Code s IE-:IIJ menkioring Eligibdty Crideriz can be
| evailable st URL: | SowEght by an el I.l.'r
.| _ | prpleip@nipshmahaian
|10, I__a_gt_gaie 1|:-r re&m:{ .:.r E-.-.ﬂrE.EIDI'n ot |r.1erd5.1 131k I!eeamher 2024, Fru:IE_._-.-
11| Date of issue of provisional list 0f prospectve | 23rd Docombar 2024, Monday
_ | resobution apgdbcants
12, Last date for submission of l:ll:l_l-l'-‘l:ill:ll'lE to
-__prn-.-usmna. hgr
13| Date of issue of final list of prospactive resohsion
| epicants SO T b
14.| Date of issus of information memorandum, evaluation | 2nd Jangary 2025, Thursday
| Fhatiis and pegjuiest for fegolitian plars D proagectis
rea:-!utln:ur- appiicants
1.'=.- | Last diate Tar ..-LIL'II"II‘CEE'H"I al r|'-'_°:|‘.'-lu1|ﬂ|| plnn.-;
1.| Prooess email id to submit Expression of interest

| 28th Dacambar ?{'24. S-a*.urrlzt}

| 2nd January 2028, Thorsday

| 3rd February 2025, Manday
| torpl cirp@ritashmahajan.in

5d/- Cata; 27-15 i‘{lE-‘-‘I
Ritash R. Mahalan Flace: Pune
Resolution Prafessianal

For TIRURALLA OIL REFINERY PRIWATE LIBMITED (Uinder CIRF)

IP Registration NMember IBBL IPA-G0Z/ N P-ROCDAS/ H017-18/ 10232

Ceygin®, B 203, 2nd Flogr, Ganeshmala, Sinhgad Road, Pune -311030

Ak valid ap to - 3112 3025

Company Secretary & Compliance Officer

CANARA ROBE=CO

m== Canara Robeco Mutual Fund

Investment Marager ; Canara Bobeco Asset Management Co. Lid.
Construction House, 4th Fioor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
lel,: 6658 5000 Fax: 6658 5012/13 www.canararobeco.corm CIN No.: UB5590MH1993PLCO7I003

NOTICE NO, 39

Declaration of Income Distribution cum Capital Withdrawal ("IDCW") in Canara Robeco Mutual Fund
Schemes:

Motice is hereby given that the Board of Trustees of Canara Robeco Mutual Fund has declared IDCW in the
following schemes, subject to availability of distributable surplus:

Scheme Name Investment Plan/Option IDCwW Face Value | NAV Per Unit
(T per unit} | {T per unit) | as an
25.11.2024 ()
R-eq IJ|.:I-F Plan IDCW
Canara Robeco (Payout/Reinvestment} Cption 154 10.00 11800
Blue Chip Equity Fund | pirect Plan - IDCW
[Pa'grcrula’ He:n'.'estmenﬂ Dption 214 19.00 2.4200
F:eqular Plan - IDCW
Canara Robeco (Payout/Reinvestment) Cption 4.36 10.00 303200
Emerging Equities . Direct Plan - IDCW
(Payout/ Eern'.'eﬂment} Option ok 40 4300
|Regular Plan - IDCW 1.25 10.00 51.2000
Canara Robeco | [Payout) Option ' ) '
ELSS Tax Saver O :
Eﬂ;g ;'f'gpt'igﬁw 2.00 10.00 £2.3300
| E1.%9-;|l.=lar Plan .- IDOW E
Corparate Band Fund ' Direct Plan - IDCW ! )
| (Payout/Reinvestment} Option 0.3 _ Lokt 12.4332
Reqular Plan - Monthly IDCW
Canara Robeco (Payout/Reinvestment) Option G4 1500 154440
Short Duration Fund | Direct Plan - Manthly IDCW |
| {Payout/Reinvestment) Option 0:00 : 10.00 176510
Regular Plan - Monthly IDCW
Canaes REhas | (Payout/Reinvestrment) Option die 100 a3
Conservative Hybrid Fund | pirect Plan - Monthly IDCW
[Pamulfﬂem-.-e-siment] Option Sl 040 wisn
Reqular Plan - Monthly 1IDCW
Canara Robarn | (Payout/Reinvestment) Option G o0 Ieh7ank
Equity Hybrid Furd i t
Direct Plan - Monthly IDCW 0.60 10.00 1341500

[Pagrﬂuta’ﬁ:ern'.'estment} Gpﬂnn .

Pursuant to payment nf dividend/IDCW, the HA‘U‘ of the IDEW uptmn nf the schemes
would fall to the extent of payout and statutory levy (if any).

Record Date for the purpose of distribution of dividend/IDCW is Novembrer 29, 2024, or the next business
day if the record date happens to be a nen-business day. All unit holders, under the abovementioned Plan/
Option, whose names appear on the register of unit holders of the Scheme as on the record date, are eligible
for the dividend,/IDCW,

Theé Dividend/IDCW declared out of the Distributable Surplus of the abovementioned Schemes will be paid
net of tax deducted at source (TDS) as applicable, to those unit holders whose names appear in the register
of unit holders as on the Record Date.

Declaration of dividend/IDCW is subject to availability of distributable surplus on the record date/ex-
dividend date.

In case the distributable surplus is less than the quantum of dividend/IDCW on the record date/ex-dividend
date, the entire available distributable surplus in the Scheme/plan will be declared as dividend/IDCW.

In view of individual nature of tax consequences, each investor 1s advised to consult his/her own professional
financial/tax advisar,

Unit holders are requested to visit www.canararobeco.com to claim their Unclaimed Redemption &
Dividend/IDCW amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.
(Investment manager for Canara Robeco Mutual Fund)

Sd/-
Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Date; Z6-11-2024
Place: Mumbai

|
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ALBERT DAVID LIMITED

(GIM : LS1109WE1938PLCO02490)
Registerad Gffice: "D’ Block, 3rd Floor, Gillander House,
Metaji Subhas Road, Kolkata—700001, West Bengal (India)
Tel - +91-33-2262-8436, Fax - +91-33-2262-8434
Wizl uz! wew alberidavidindia.com; Email: adlcorp secretary @adlindiain

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Members of Albart David Limited ("the Company”} are hereby informed
that a Postal Ballot Notice, seeking the consent of the members on the
following itam of spacial business through Spacial Resolution has bean
sant electronically to all those Members, whose amail addresses are
registerad with tha Company or RTA or Depositories or Depository
Participaniz and whosze names appear in the register of members or list
of beneficial owners, as the case may be, as on the Cut-off Date, Friday,
15th November, 2024,

1) Appointment of Mr, Naresh Pachisia (DIN: 00233768) as an Independent
Director for a period of 5 {five) years from 14th November, 2024 1o
13th November, 2029, not liable to retire by rotation

The Company has completed the electronic dispatch of the said Postal
Ballot notice on Tuesday, 26th November 2024,

The saw Postal Ballot Notice is also available on the Company's websile
at www.albertdavidindia.com and on the website of MNational Securities
Depositary Limited ("NSDL") at www.evoting.nsdl.com and the Stock
Exchanges e, BSE Limited and National Stock Exchange of India Limited
respactively al www. bseindia.com and www. nseindla.com, Members,
who have not received the Notice may download the same from the
aforesaid websites. Physical copias of the Motice, Postal Ballot Form,
and pre-paid Business Reply Envelope atc. are not being sent to the
Members for this Postal Ballot.

All documents referred 1o in this Postal Ballot Notice will be available for
inspaction elactronically wntil the lasl date of e-voling. Members seaking
o inspect such documents are requesied lo send an emall to
adlcorp.secretaryi@adlindia.in,

The Special Business, as set out in Motice of Postal Ballot dated 14th
Movember, 2024 will be transacted through voting by elecironic means
only. The Company has engaged NSDL as the e-voling service provider,
Mr. Raj Kumar Banthia (Membership Mo. ACS 17190, Certificate of
Practice Mo, 18428}, Pariner, M/s: MKE & Associates, Kolkata, as the
scrulinizer fo scrubinize the postal ballot process in a fair and transparent
mianner.

-
o

Members of the Company, holding shares either in physical form or
in dematerialized form, as on the Cut-off date, may cast their votas
electronically. Once the vote on a resolution is cast by a member,
he/ she shall not be allowed to change it subsequently. E-voting
shall commence on Wednesday, 2Tth November, 2024, at 09:00 AM.
(I5T) and shall end on Thursday, 26th December, 2024, at 5:00 P.M.
(I5T). NSDL shall disable the e-voting module immediately thereafter.

All the Members of the Company as on the Cul-off dale shall be entitled
to vote In accordance with the process specified in this Notice, Any parson
who is not a Member as on the cul-off date should treat this Natice for
information purpose only, Details of procedure for the (remote) e-voting
15 provided In tha Notice of the Poslal Ballot as well as in the email senl
to the Members

Manner of registering/updating email addresses;

« Members holding shares in physical mode are requested to update
their emall addressas by writing to the Company [/ RTA with details of
Folio Number and attaching self-attested copy of PAN Card and
Aadhaar at mdpldc@yahoo.com or adlcorp.secretaryi@adlindia.in.

* Members holding shares in dematerialized mode, are requested to
register / update their email address with their Depository Paricipants,

The Spacial Resolufion, if approved, shall be deemed to have been
passed on tha lazt date of e-voting i.e. 26th December, 2024, The Results
of the remote e-voting will be announced on or bafore Saturday,
28th December, 2024. The same will be displayed at the Registered
Dffice and hosted on the Company's website and communicated to the
otock Exchanges where the equity shares of the Company are listed.

In case Members have any queries regarding login ( e-vating, they may
sand amail io eveting@nsdl.com or call al 022-4BB6-7000. Alternatively,
members may also get in touch with the Company Secretary al
adlcorp.secretary@adlindia.in or Tel.: 033-2262-8436/8456/8492,

By Order of the Board of Directors
For Albert David Limited

Sd/-

Lalit Lohia

Flace : Kolkata Company Secretary & Compliance Officer
Date : 26th Movember, 2024 [ACS-Z3895]

Place: Gurugram

financialexp.epaprin
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